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MESSAGES FROM RAJYA SABHA

SECRETARY: sir, I have to report
the following messages received from
the  Secretary-General of Raijya
Sabha:— '

(i) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
inform the Lok Sabhg that the Rajya
Sabha, at its sitting held on the 17th
May, 1979, agreed without any am-
endment to the Estate Duty (Distri-
bution) Amendment Bili, 1979 which
was passed by the Lok Sabha at its
sitting held on the 9th May, 1979.”

(ii) “In accordance with the pro-
visions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, 1
am directed to return herewith the
Union Duties of Excise (Distribu-
tion) Bill 1979, which was passed
by the Lok Sabha at its sitting held
on the 9th May, 1979, and transmit-
ted to the Rajya Sabha for its re-
commendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard to
the said Bill,”

(iii) “In accordance with the pro-
visiong of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Additional Duties of Excise (Gonds
of Special Importance) Amendment
Bill, 1979, which was passed by the
Lok Sabha at its sitting held on the
9th May, 1979, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House
hasg no recommendations to make to
the Lok Sabha in regard to the
said Bill.”

ASSENT TO BILL

SECRETARY . Sir, I lay on the Table
the Finance Bili, 1979, passed by the
Houses of Parliament during the cur-
rent session and assented to since a
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report was last made to the House on
the 10th May, 1979,

COMMITTEE ON PAPERS LAID ON
THE TABLE

TWENTY-FIRST AND TWENTY-SECOND
REPORTS

SHRI KANWAR LAL GUPTA (Delhi
Sadar): I beg to present the Twenty-
first and Twenty-second Reports of the
Committee on Papers Laid on the
Table.

-~

COMMITTEE ON PETITIONS

ELEVENTH REPORT AND MINUTES
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AIR (PREVENTION AND CONTROL
OF POLLUTION) BILL

(i) REPORT OF JOINT COMMITTEE,

DR. KARAN SINGH (Udhampur):
I beg to present the Report of the
Joint Committee on the Bill to provide
for the prevention, control and abate-
ment of air polution, for the establish-
ment with a view to carrying out the
aforesaid purpose, of Boards for the
prevention and control of air pollution,
for conferring on and assigning to such
Boards powers and functions relating
thereto and for matters connected
therewith,

(ii) EvipENCE BEFORE JoINT COMMIT-
TEE

DR. KARAN SINGH: I beg to lay
on the Table the record of evidence
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given before the Joint Committee on
the Bill to provide fér the prevention,
control and abatement of air pollution,
for the establishment with a view to
carrying out the aforesaid purpose, of
Boards for the prevention and control
of air pollution, for conferring on and
assigning to such Boards powers and
functions relating thereto and for
matters connected therewith,

MR. SPEAKER: Statement by
Deputy Prime Minister.
(Interruptions)

DR. SUBRAMANIAM SWAMY
(Bombtay North-east): What are we to
do here if we are not allowed to make
our submissions?

MR. SPEAKER: I have already per-
mitted and yvou have made your state-
ment., You cannot make two state-
ments.

DR. SUBRAMANIAM SWAMY: I
want to make a submission....**

(Int(*‘rruption s)

MR, SPEAKER: Nothing will go on
record. You have already made your
statcment; I have allowed you to make
a stutement,

11.37 hrs.

STATEMENT RE. APPOINTMENT OF

AN EXPERT COMMITTEE TO STUDY

THE IMPACT OF CONCESSIONS
PROVIDED IN TAX LAWS

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
CHARAN SINGH): In my Budget
speech on 28th February 1 had indi-
ated that an Expert Committee of
conomists and tax administrators will
e appointed to study the impact of
'oncessions provided in our tax laws—
specially those relating to corporation
ax and central excise—on the techni-
jues of production used in industry
and make recommendations for reform
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in order to encourage the adoption of
labour intensive methods of produc-
tion. The House wil] be happy to
know that Professor V. M. Dandekar,
the noted economist, at present Direc-
tor of Gokhale Instilute of Politics &
Economics, Pune, has kindly agreed to
be the Chairman of the Committee.
Besides the Chairman, the Committee
will consist of three non-official mem-
bers well known for their contribution
in the fleld of Indian economics and
interest in public affairs. The three
non-official memberg are:

(i) Dr. A. Vaidyanathan, RBI
Fellow Centre for Development
Studies Trivandrum.

(ii) Dr. Anand P. Gupta Professor
of Economies Indian Institute
of Management Ahmedabad.

(iii) Shri L. C. Jain, Chairman
All India Handicrafts Board.

Two senior officers, one from the Cen-
tral Board of Excise and Customs and
the other from the Central Board of
Direct Taxes, both having intimate
knowledge of the tax laws in their
respective areas and long expericnce
of their actual working will be no-
minated to the Committee. Dr. A.
Bagchi, Director in the Fiscal Policy
Secction of the Department of Economic
Affairs will be the Member-Secretary.

The terms of reference of the Com-
mittee will be as follows:

(i) To identify provisions in Cen-
tral tax laws which have an influ-
ence on the employment of labour in
the economy,;

(ii) to examine the impact of these
provisions on employment and the
techniques of production in industry,
agriculture and other areas of econo-
mic activity;

(iii) to suggest appropriate changes
in Central tax laws so as to promote
employment and adoption of labour-
intensive methods of production
having due regard t{o administrative

**Not recorded.



